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of India Act, 1934 the Reserve Bank is
empowered to issue directiong to non-
banking institutions 1o furnmish such
statements, information or particulars
relating to or connected with deposits
received by the non-banking institu-
tions, as may be specified by the Re-
serve Bank and also to issue directions
to non-banking institutions in respect
of any matters relating to or connected
with the receipt of deposits, including
the rates of interest payable on such
deposits and the period ifor such de-
posits may be received, if eonsidered
necessary in the public interest.

(b) Since, M/s. Sanchaita Invest-
ments of Calcutta is a  partnership
firm having a capital of less than Ru-
pees one lakh, it is not a ‘Non-banking
institution’ within the meaning of the
aforesaid Act. Hence no action could
be taken by the Reserve Bank under
this provision.

Permigsion, given to public limited
eompanies to issue Convertible Deben-
tures

2150. SHRI SUBASH CHANDRA
BOSE ALLURI: Will the Minister of
FINANCE be pleased to state:

(a) what is the number of Public
Limited companies which were given
permission to issue convertible deben-
tures during the last three months,
giving the total value of the same; and

(b) what is the number of com-
panies which sought the permission?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
22-non-Government public limited com-
panies were given permission during
the last three months ended 27th Feb-
ruary 1982 to issue convertible deben-
tures of the value of Rs. 67.89 crores.

(b) 15 companies sought permission
during the last three months ended
297th February 1982 for issuing conver-
tible debentures of Rs. 93.28 crores.
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‘Checking of ‘“Discount Racket” in wsile
of Air Tickets

2152. DR. SUBRAMANIAM SWA
MY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is true that Air-India
has sought the Government’s help to





